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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAD.

0.A.No,542/97) 5~
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mﬁte: 3—-6-—-19970

Between:

Smt, A.S5.Marigamma., .o Applic.nt,

and

1. THe Director, South Central
Circle, Survey of India,
Uppal, Hydersbad.

2. Superintending Surveyor;
SCC, Survey of India, Uppal,

Hyderabad., : ‘
3. Officer Surveyor, SCC, Survey of
India, Uppa’l, Hyderabsd. .o Respondents.
Counsel for the applicant: | Sri{ N.Rajeswara Rao,
Counsel for the respondents: . Sri N.R.Devryj.
JUDGMENT :

(By Hon'ble Shri H, RAJENDRA PRASAD,MEMEER (A) .

None for the applicant. Sri N.R.pevraj, learned Senior
standing counsel for ﬁhe‘respondents submits that the services of
the applicant have since been regularised by tfansfering her t;
regular Group "D" establishment in the pay scale of Rs.750-940,
In support of this submission, Mr 'Devraj prdduces a copy of
Pafty Order No.,7 dated 1.+7-.1996 issued by the Director, South
Central Circle, Survey of Indi,, Hyderabad. The sa.me is taken

on reccrd.

The main relief dlaimed by the applicant having apparenﬁly

beeyn conceded by the respondents, nothing survives in this Cyse,
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having become infructuous. No costs, //
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The 0.A., is, therefore, disposed of as

Date:; 3--6~--1997, | !
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O.he542/97

To

1. The Director, SC Circle, Survey < India,
Uppal, Hyderabad.

2. The Superintending Surveyor,
scc, Survey of India, Uppal, Hyderabad.

3., The officer Surveyor, SCC, Survey of India,
Uppal, Hyderabad.

4, One copy to Mr.N.Rajeswara Rao, Advocate, CAT, Hyd.
5. One cupy ~- .
-4 R 0GSC,CAT Hyd.
6. One copy to Hon'ble Membex(A) CAT,Hyd.
7. One copy to D.R.(A)} CAT,Hyd,

8. One spare copy.
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IN THL CENTRAL ADMINISTR.TIVE TRIBUNAL
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